
• 	CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

OA No.. 300 of 2001 

tuesday, this the 21st day of August, 2001 

o OR AM 

HON'BLE MR.. A.M. SIVADAS, JUDICIAL MEMBER 

i.. 	Shiny S. /o Cleetus Pereira, 
Upper Division Cierk 

• 	Lekshmi Bhai National College f o r 
Physical Education, Trivandrum 
residing at 3aitra', TO 76/1598, 
KadakarapallY Road, Anayara, 
Trivandrum-29 	 ..,..Applicant 

[By Advocate Mr.. M.R. Raendran Nair] 

Versus 

Union of India represented by -  the 
Secretary to Government of India, 
Ministry of Sports and Human Resources 
and Deveoprnent, New Delhi.. 

The Sports Authority of India, 
represented by its Director General, New Delhi.. 

The Principal Lekshmi Bhai National 
College 'for Physical Education, 
Tnivandrum.. 	 ..... .Respondents 

[By Advocate Mr. Surtil Jose, ACGSCJ 

The application having been heard on 218-2001, the 
Tribunal on 'the same day delivered the following:, 

ORDER 

The applicant seeks to quash Al,. A2 and A3, ,to declare 

'that she is entitled to claim and obtain full reimbursement of 

the medical expenses incurred for' the treatment of her husband 

frdm respondents and. to direct the respondents to accept the 

claim and make paymentdue to her in accordance with law.. 

2.. 	It is submitted by the learned counsel appearing for 

the applicant that since the applicant's husband is no more and 

in the changed circumstances, the applicant may be permitted to 



su hrn it a f res h rep resen tat I on to the 2nd respon den 1: and to 

direct the 2nd respondent to consider the same and pass 

appropriate orders in the light of the ruling in ILJ n_ 

'.rJs çer vs 

.cQondents [AIR 1981 SC 1681] unl:rammeled by Al, A2 and A3 

The learned counsel appearing for the respondents submitted 

that there is no obecton in adopting such a cou"se. 

Acco rdinigly,, the applicant is permitted to submit a 

representatlon 't:o the 2nd respondent i:hrough proper channel 

iithin to b'eeis from today. 	If such a. representation is 

received, the 2nd respondent shall consider the same and pass 

appropriate orders in the light, oft he ruling cited above and 

untrammeled by Al, A2 and A3 as expeditiously as possible. The 

interim order dated 303'2001 shall continue inforce till the 

disposal of the representation. 

The Original Application is dispi:sed of as above. No 

costs. 

Tuesday, this the 21st day of August. 2001 

VADAS 
JUDICIAL MEtIE3ER 

a k. 

List of Anniexu re referred to in this order: 

1. Al True copy of the order No. 	1'-'47/Misc:/2000/3090 
dated 1932001 issued by the 3rd respondent. 

2. A2 True copy of the letter No. 147/Misc/2000/1389 
dated 6'122000 issued by the 3rd respondent 

3. A3 True 	ccpy of OM No. 	1--47/Mi sc/2000/1888 dated 
29''11-2000 issued by the 3rd respondent. 


